
0189 Bxdes Regarding Emergauy 30 MAY 1956 Rea t ofL A. S.  10190

Shii Boovaraghasamy (Perambalur):
Is there no relaxation in the case  of 
backward classes?

Pandit G. B. Pant: So far as back
ward classes are concerned, there has 
been no sort of concession made in the 
matter of service anywhere yet,  and 
even, who are backward classes  and 
who are not, is by itself a moot pro
blem.  If we were to enter into  that 
question today, then this entire process 
of recruitment will have to be  post
poned, I know not, by one, two, three*, 
four, five or ten years.  I cannot  say 
exactly because even.the Commission 
has not been able to give us any precise 
criterion for determining as to  who 
should be regarded as belonging to the 
backward classes.  But, I believe, when 
this limit is reduced to Rs. 200, then 
everyone who tries to have his  luck 
tested will have a chance of finding an 
opportunity for doing so.

Some reference has been made  to 
women candidates. Women candidates 
are free to appear for recruitment just 
as the men candidates are.  Whether 
in future any developments may make 
it difficult for them to  continue  in 
service, with due regard to the duties 
that they may owe to others  more 
near and dear to them, that would be 
considered when the occasion arose. At 
present the question does not arise at 
all.  They are qualified and they can 
appear just like others.  That does not 
affect their eligibility today and  they 
are welcome. I would be happy if a 
good number of women could be re
cruited.

Shrimati Reno Chakravartty (Basir- 
hat): Are we to understand that effi
ciency will be the criterion or will it be 
that by the mere fact that a woman 
gets married she will be said to  be 
inefficient?

Pandit G. B. Pant: A woman’s being 
married would be, I think a proof of 
her stability.  But, whether it  should 
always be a  qualification  for  her 
running about and doing police work, 
that is a different thing.  About that 
perhaps opinions may differ and  one 
may have to see whether they  would 
always be suitable for such work. But 
I would like to remove any handicaps 
and obstacles that might be in the way 
 ̂̂f women.  I have no desire to place 
any impediment in their  way.  l̂ e 
more of women there are, the marrier 
are all others.

Shii Tbaiin PBbd: May 1 know
whether a candidate who fails in this 
examination will be considered for ap
pointment to this cadre of service?

Pandit G. B. Pant: If  he  satisfies 
other conditions, this failure will  not 
come in his way.

Shri Kamath: As  regards  Army
Officers...........

Shri Radhelal Vyas rose—

Mr. Speaken Order, order. We will 
go to the next business.

EMPLOYEES’  PROVIDENT  FUND 
ACT

Shri T. B. Vittal Rao (Khammam): 
Mr. Speaker,...........

The Deputy Minister of Education
(Dr. M. M. Das): Sir, there is another 
item before thus. It will take only two 
minutes.

Mr. Speaker: We are taking up the 
half-an-hour discussion now.

Shri T. B. Vittal Rao: Mr. Speaker, 
I am thankful to you for allowing me 
this opportunity to raise this half-an- 
hour discussion in connection with the 
delay on the extension of the  Em
ployees’ Provident Fund Act.  First of 
all, I would like to draw the attention 
of this House to the following  para
graph appearing in the First Five Year 
Plan in the chapter  on  labour.  In 
para 55 it is stated:

“The Act at present applies to 
six major industries employing 50 
or more persons— T̂extiles,  Iron 
and Steel,  Cement,  Engineering, 
Paper and Cigarettes, As soon  as 
experience is gained and the scheme 
is jrfaced on a sound basis, it should 
be extended in gradual stages  to 
all the industries  employing  50 
or more persons during the period 
of the Plan”—

that is, the first Five Year Plan, and 
“A programme for the purpose 

should be drawn up.”

Today, we have got only 15 lakhs of 
workers who have come under  this 
Act.  The remaining 14 lakhs of work
ers governed by the Factories Act do 
not come, and also, two lakhs of work
ers engaged in the mines other  than 
coal mines do not come under  this
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scheme.  Out of the plantation workers 
only those who are in Assam have got 
a separate State Provident Fund Scheme 
and 7 lakhs of plantation workers else
where in the country are denied this 
privilege.

In respect of the  First Five Year 
Plan, we take pride in saying that there 
has been an increase in the national 
income, that industrial production has 
increased by 40 per cent, and that the 
productivity of labour has  increased 
considerably.  But when it is a question 
of giving facilities to the workers, they 
are denied.Profits are soaring. Only 
the other day, the Minister of Com
merce and Industry, while giving  out 
the figures for a  British-owned  tea 
estate, said that for a capital invest
ment of Rs. 2 crores, they have been 
making an annual profit of Rs. 80 lakhs. 
The tea gardens today  earn  nearly 
100 crores on foreign exchange.  The 
year before last, they earned Rs. 150 
crores of foreign exchange.  But yet, 
the workers are denied the benefits of 
this scheme.  The workers there  are 
getting only the minimum wages,  not 
even fair wages. They are farther and 
farther away from living wages. Sup
pose in a calamity that befalls a bread
winner, the dependants will be reduced 
to utter misery and poverty.  This is 
only a small step in the comprehensive 
social security measures which  have 
been adopted by the International La
bour Organisation as long ago as 1952. 
Though we are members of the Inter
national Organisation, that convention 
has not been ratified.

We are far behind in regard to the 
social security measures for industrial 
workers.  Unless and until the worker 
has no fear about the morrow, unless 
and until there is provision in case of 
calamity or accident, for the  depen
dants of his family, he cannot give his 
best.  Therefore, today, when there is 
serious unemployment and in the ab
sence of unemployment insurance,  the 
provident fund scheme is all the more 
necessary.  No doubt the members of 
the Government ridicule the idea  of 
giving doles and they say that  they 
are not going to give doles but today, 
unemployment insurance exists in  22 
countries.  So, if an old man  who 
has reached tlie age of 60 is thrown 
out here in India, tie has nothing  to 
faH back upon, because there are neither 
resources for him nor are his children 
employed. This is the position.  Even 
with  this  meagre  amount  coming

through the Provident Fund Act which 
only provides for a  contribution  of 
6i‘ per cent, of the basic wages  and 
dearness allowance, the position  re
mains difficult  According to  the 
Commissioner for the Centr̂ Provident 
Fund Scheme, even after 25 years of 
service, a worker  shall  get  only 
Rs. 2,500.  This is the position.

For these reasons I say that any fur
ther delay in implementing the scheme 
fully will greatly affect those  people 
who are to retire within the next five 
or six years. Not only that.  By the 
delay last year, much harm was done. 
Again, in May, 1955, at the Labour 
conference which was attended by the 
representatives of employers and em
ployees, the State Governments  have 
said that this Act should be extended 
to all industries employing 10,000 peo
ple and over.  But so far it has  not 
been implemented. If we take only one 
year, say last year, the employers stood 
to gain, because this Act was not ex
tended, by Rs. 10 crores. A rough and 
conservative calculation will show that 
due to this delay by one year, an in
dividual worker has lost Rs. 60 in every 
industry.  -Not only that.  When we 
are going in with the second Five Year 
Plan, when there is so much trouble 
about the  resources,  this  Provident 
Fund Act will provide a lot of resour
ces.  I do not know how the credit of 
Rs. 250 crores is t̂ en into account 
by this Act.  But by extending this Act,. 
I am confident that more than  that 
amoimt could be got during the  next 
Five Year Plan period, provided there 
is no further delay.

In these circumstances, I request Ae 
hon. Minister to realise that the paying 
capacity of the  industry  is  already 
there. It is only the inaction that  is 
delaying the matter.  The Secretary of 
the Ministry of Labour is also  the 
Chairman of the board of trustees.  I 
do not know what are the reasons for 
this combination of fractions.  He  is 
also the Secretary for Kashmir affairs. 
Probably because the position about the 
Kashmir affairs is so delicate nowadays 
that he buries himself in the affairs of 
Kashmir and has little time to devote 
to labour affairs. If the  Government 
are sincere when they talk about  the 
achievements of the first Five  Year 
Plan and when they have admitted that 
the workers have contributed so  much 
towards the rise in the national income, 
there is no reason for any more delay. 
The chapter on labour in the first Five
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[Shri T. B. Vittal Rao]

Year Plan was also drawn after con
sulting the representatives of the  Em
ployees and the employers and the State 
Governments.  Therefore, I  would 
strongly urge up̂on the Minister to issue 
an ordinance  immediately  enforcing 
this measure on all the industries and 
factories and mines  and  plantations 
which employ 50  or  more  persons. 
There should not be any further delay 
in this matter.

Shri Raghavaiah (Ongole) rose—

Mr. Speaker: I thought Shri  T.  B. 
Vittal Rao has spoken on behalf of all 
the Members on that side.

Shri Raghavaiah: I have only a few 
points to make.

Mr. Speaker: Yes.

Shri Raghavaiah: In this matter, there 
can bêno two voices. I only want  to 
point out to the hon. Minister  that 
during the first Five Year Plan there 
was an all-round achievement but it is 
really deplorable that the condition of 
the workers should be left to the winds. 
It is also deplorable that tjie Labour 
Ministry of the Government of India 
should ignore the convention of  the 
International Labour Organisation.  In 
season and out of season the  hon. Mi
nister knows only of  accusing  the 
Members of the Opposition as  having 
ulterior motives, this and that,  but 
never for a minute has he  seriously 
thought of implementing the  conven
tion of the International Labour Or
ganisation. At least on this occasion, 
and in this context, I hope—and I am' 
sure—t̂hat the hon. Minister of Labour 
will take the spirit of the sponsor of 
this subject into consideration and see 
that the Act is implemented. I hope he 
will see that the benefits of the Em
ployees’ Provident Fund Act will  be 
applied to all the industries irrespec
tive of their nature.  I am sure that he 
will certainly reap the credit that  he 
may get from the workers as a result 
of the application of this measure  to 
all the industries in this country, espe
cially in view of the fact that there 
was an all-round achievement in pro
duction in all the industries during the 
first Five Year Plan period.
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..............

Dr. Rama Rao (Kakinada): May we 
request. Sir, that the hon. Minister may 
speak in English?

Mr. Speaker: If the  hon.  Minister 
speaks in Urdu,...........

Shri Abid AU: No. Hindi.

Mr. Speaker:.... he may also  say 
something in English.

Shri Abid Ali: There is very little to 
be said.

Mr. Speaker: The Mover has spoken 
in English.

Shri Abid Ali: I have no objection 
to reply in English.

I was submitting that if the  hon. 
Member from Nagpur has any parti
cular complaint with regard to  the 
working of the Act or the behaviour 
of any particular officer, I would  re
quest him to bring it to our  noticc. 
Certainly we will look into it and  do 
whatever may be necessary.  I believe 
that copies of the Act and the scheme 
are available. If these are not available 
for sale, we will print more copies and 
make them available for the use of the 
factories and the workers.

Shrimati Renu Chakravartty: While 
on this point, many of the  workers 
have asked v/hether Hindi copies  of 
this Act are available.

Shri Abid Ali: We will consider this. 
With regard to  the points raised  by 
Shri T. B, Vittal Rao, I could  not

appreciate the necessity of this discus
sion, because the hon. Member knows 
very  well that  we  have  completed 
the  survey  of the factories concern
ed where this scheme is to be  intro
duced. More than 2,000 factories had 
to be surveyed. First, the factories had 
to be located. Then, forms were sent 
to the factories to be filled up and sent 
to us.  Then, investigation was carried 
out with regard to  the  workers who
are eligible to join  the  scheme. We
have no magic stick by the touch of 
which all this work could be done with
in a period of two or three months. 
Therefore, necessary time had to  be 
spent for collecting  the  necessary in
formation.  That is  being done  with
the utmost speed. There is no delay 
of even a single day. I am sure if hon. 
Members opposite would try to go a 
little into the details, they will be con
vinced, if they want to be convinced, 
that there is no delay of any kind and 
that we ourselves,  much more than 
they are anxious that this scheme should 
be introduced, because it is for the good 
of the workers.  We want the workers 
to be benefited so far as this particular 
scheme also is concerned.  Therefore, 
there is no room for any apprehension 
which the hon. Member has got  in 
his mind.

In the coal mines, the workers have 
got a provident fund of their own.  I 
do not know why the hon.  Member 
has said that coal mines are not deri
ving any benefit. -

Shri T. B. Vittal Rao: I said, mines 
other than coal mines. He has  not 
followed it, probably.

Shri Abid Ali: The coal mine work
ers have got their own provident fund 
scheme. They are benefiting by  that. 
With regard to the other mines also, 
we will have to carry out investigation 
and w’herever possible apply it to them. 
That would be done. It is not necessary 
to issue an Ordinance. By issuing  a 
notification, the factory workers can be 
brought under this scheme.

With regard to plantation  workers, 
about half of them are covered already 
by the Assam scheme. For the  rest, 
we are collecting information. For that, 
of course, as I have already pointed 
out on previous occasions, it will be 
very necessary to amend the Act.  An 
amendment will be introduced  very
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Ab Hen. Memben Why not an Ordi
nance?

Shri Abid AB: No Ordinance win 
be issued for this purpose. An Amend
ing Act will be intrt̂uced in Parlia
ment as soon as it may be possible. It 
will depend on the Business Advisory 
Committee to allot the necessary time 
for that.

Shri Sinhasan  Singh (Gorakhpur
■ Distt̂-South): For the sugar factories 
also.

Shri Abid All: They will be covered 
by the notification. It will  not  be 
necessary to amend the Act for  that 
purpose. I hope that before the  next 
sugar factory season starts, the sugar 
factory workers will be brought under 
the Provident fund scheme.

I hope this will satisfy the hon. Mem
bers opposite also that all that is neces
sary is being done  with  regard  to 
bringing  more  workers  und̂er  this 
scheme.  I must assure them  again 
that we will do it at the first possible 
opportunity.  It is not necessary for 
them to have any doubt with regard 
to that.

COPYRIGHT BILL

Mr. Ŝ ker: There is  one  other 
small thing. It will not take  more

than two or three minutes.  That is, 
motion to be made by Dr. M. M. Das..

The Deputy Minister of Education 
(Dr. M. M. D̂): The motion has al
ready been made.  The motion  re
mains to be accepted by the  House. 
As there has been great delay, I want 
to move two small amendments, one 
extending the date and another substi
tuting pother name vice the name of 
Shrimati Sucheta Kripalani who is no 
longer a Member of this House.

Shri Kamath:  (Hoshangabad):  On a 
point of clarification. Sir, am I to under
stand that the motion will be passed? 
Because, so far as I can recollect, the 
Business Advisory Committee allotted 
more than  hours in addition to the 
14 or 15 minutes already taken by the 
Deputy Minister.  None of us  has 
spoken on this Bill.  It is not such an 
unimportant Bill as he makes it  out 
to be. I would urge that it may  be 
taken up in the next session, because 
I do not think it is an urgent matter, 
and we would like to speak on the Bill. 
It is an important matter.

Mr. Speaken I find from a note that 
two hours were allotted for it. There
fore, there is no time. The House will 
now stand adjourned sine die.

8-31 P.M.

The Lok Sabha then adjourned sine 
die.




